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Manoj Kumar Aggarwal (Accountant Member)

1.  Aforesaid appeal by assessee for Assessment Year (AY) 2012-13
arises out of an order of learned Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre (NFAC), Delhi [CIT(A)]
dated 28-09-2023 in the matter of an assessment framed by Ld.
Assessing Officer [AO] u/s. 144 r.w.s. 147 of the Act on 19-11-2019. It
could be seen that Ld. AO reopened the case of the assessee to verify

the cash deposits. The assessee failed to respond to various notices



and accordingly, Ld. AO, on best judgment basis, added cash deposits
in savings bank account for Rs.18.16 Lacs to the income of the
assessee as concealed income. The Ld. CIT(A) confirmed the
assessment for want of any response from the assessee. Aggrieved,
the assessee is in further appeal before us.

2. The Ld. AR, Shri Tarsem Lal, sought admission of additional
grounds as well as additional evidences in the form of various
documents to vehemently assail the reassessment jurisdiction of Ld.
AO as well as quantum additions on merits. The Ld. AR sought
quashing of reassessment proceedings on the ground that the
reopening was without due application of mind. The Ld. Sr. DR, on the
other hand, stated that the assessee has remained non-cooperative
through-out.

3. Finding substance in the argument of Ld. AR, we set aside the
impugned order and restore the appeal back to the file of Ld. CIT(A) for
de novo adjudication of legal grounds as well as quantum additions on
merits with a direction to the assessee to plead and prove its case
within three effective opportunities. Every endeavour shall be made for
early disposal of the appeal since the appeal pertain to AY 2012-13.

4. The appeal stand allowed for statistical purposes.

Order pronounced u/r 34(4) of Income Tax (Appellate Tribunal) Rules,

1963.
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